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ACT No. XII or 1875.

PASSED BY THE GoverNOR-OrNErAL OF Inpia 1N COUNCIL.

(Received the assent of the Governor G'eneml on the 15t/z
; March 1875).

An Act to consolidate and amend the 1aw. relating
to Ports and Port-dues.

WHEREAS it is expedient to consolidate and Preamble. -
amend the law relating to Ports and Port-dues ;
It is hereby enacted as follows :—

CHAPTER I.

PRELIMINARY.

1. This Act may be called “The Indian Ports Shor title,
Act, 1875 :”

2. It shall extend—

(@) to the ports mentioned in the first schedule Prosent local
hereto annexed, and to such parts of the navigable extent. °
- rivers and channels leading to such ports respectively,
as have been declared to be subject to Act No.
XXII of 1855 (for the regulatwn of Ports and Port-
‘dues) ;

(2) to the other ports or parts of rivers or chan- Power to
nels to which the Local Government, in exercise of ¢xiend this

A -
the power hereinafter conferred applies the provisions o
of this Aect.

_But nothing herein contained shall—

(¢) apply to any vessel belonging to, or in the ser-
vice of; Her Majesty or the Government of India, or
to any. vessel of war belongmg to any Forelgn Prince -
or State ;

(d) deprive any person of any rlght of property or
other private right, except as hereinafter expressly

- provided ; or _
' (e) affect
7
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() affect any law or rule relating to the Customs,
or any order or dnectlon lawfuﬂy made or given pur-

~ suant thereto.

And nothmg contained in any of the following
sections (namely), thirty-eight, thirty-nine, forty and
forty-one, shall apply to any port, rlver or chamnuel to
which such section has not been. specially extended

by the Local Government.

3. The Acts mentioned in the second schedule
‘hereto annexed shall be repealed to.the extent speci-

fied in the third column thereof.

Every declaration, appointment or rule made under
any such Aet and now in force shall be deemed to
have been made under this Act.

The references made to any Aet or provision of
an Act hereby repealed shall be read as if made to
this Act or the corresponding prov1s1on of this Act,
as the case may be.

- 4. Inthis Act, unless there be something repug-
nant-in the sub]ect or context—

“Vessel ” includes anything made for the convey-
ance by water of human beings or of property :

- Master,” when used in relation to any vessel,

~ means any person (except a Pilot or Harbour-Master)

having for the time being the charge or control of
such vessel :

“ Pilot”’ means a person for the time. bemg author-
~ized by the Local Government to pilot vessels :

« Owhet includes also any agent to whom a vessel

- is consigned :

“ Gunpowder”’ mcludes also rockets and other’
. combustible ammunition:

“ Magistrate”’ means a person exercising- powem'

ubder the Code of Criminal Procedure not léss than
those of 'a. Magistrate of the Second Class and i<

cludes, in the Townsof Calcutta, ‘Madras and Bom-" ,

bay, a Magistrate of Police; and
“Port ” includes also any part of a river or chan-

' riel in- which this- Act is for the time being in foree.

CHAPTER 1L
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CHAPTER II1.
Or tHE POWERS OF THE L0ocAL, GOVERNMENT.

5. With the previous sanction of the Governor
General in Council, the Local Government, may from
time to time, by notification in the official Gazette,

(@) extend this Act to any port or to any part of
any navigable river or channel leading thereto in
which this Act is not in force,

(b) extend specially the provisions of any. of the
following sections (namely), thirty-eight, thirty-nine,
forty and forty-one, to any port orto any part of any
such river or channel to.which such provisions have
not been so extended,

(¢) withdraw this Act from any port or any part
thereof in which it is for the time being in force :

Provided that every notification under clause (a)
‘or clause (b) of this section may define the limits of
the port, river or channel to which it refers, and that
such limits may extend to high-water-mark. -

Such limits may include any piers, jetties, landmg-
places, wharfs, quays, docks, and other works made
on behalf of the public for convenience of traffic, for
safety of vessels, or for the improvement, mainten-

- ance and good government of such port, river or

channel, whether within or without high-water-mark,

‘and (subject to any rights of private proPelty therein)

~any portion of the shore or bank within fifty yards
of such line. :

EXPLANATION :—In this section ¢ high-water-mark’

" means the highest point reached by ordmary spring-
tides at any season of the yéar.

6. The Local Government may from time to time,
with the like sanction, and subject to the rights re-

Power to
extend this
Act.

Power to
extend spacie
ally sections
38, 39, 40

and 41.

Power to.
withdraw
this Act.

Limits how
to be altered.

ferred to in section five, alter the limits of any port

in which this Act may be in foree, and declare or

describe, by notification in the official - Gazette or by -

- means of maps, posts or otherwise, the precise extent
- of such limits.

7. The Local Government may, from time to time,
make such rules, consistent with this Act, as it may

think
1/ . 9
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think necessary for any of the following purposes,
namely,— ‘

(@) for regulating the time at which, and tho
manner in which, vessels shall enter into or go out of
any port subject to this Act: _

(&) for regulating the berths, stations and anchor-
ages to be occupied by vessels in any such port :

(c) for striking the yards and top-masts, and for
rigging-in the booms and yards, of vessels in any such
port; and for swinging or taking-in davits, boats and
other things projecting from such vessels :

(d) for the removal or proper hanging or placing
of anchors, spars, and other things, in or attached to
vessels in any such port: ,

(e) for regulating vessels whilst taking in or dis-
charging ballast or cargo, or any particular kind of
cargo, in any such port, and the stations to be occu-
pied by vessels whilst so engaged '

(f) for keeping free passages of such width as

~may be deemed necessary within any such port, and

along or near to the piers, jetties, landing-places,
wharfs, quays, docks, moorings, and other works in or
adjoining to the same; and for marking out the spaces
so to be kept free: ;
(g) for regulating the anchoring, fastening,

- mooring, and unmooring of vessels in any such port :

- (k) for regulating the moving and warping of all
vessels within any such port and the use of warps
therein : ; ;

(¢) for regulating the use of the mooring buoys,
chain and oth_er ’m()orings, in any such port :
() for fixing from time to time the rates to be

-paid for the use of such moorings when belonging to

Government, or of any boat, hawser, or other thing

‘belonging fo Government: :

- (k) for licensing and regulating cargo and other
boats, and catamarans plying for hire in any such
port : o
(1) for regulating the use of fires and lights
within any such port: , R

R ' (m) for
10 '
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(m) for enforcing and regulating the use of
signal-lights by vessels at night in any such port :

(n) for regulating the number of the crew which
must be on board any vessel afloat within the limits

" of any such port :

(o) for fixing the limits within which vessels
shall be prohibited from having on board in any such
port any quantity of gunpowder in excess of such
quantity as the Local Government prescribes in this
behalf,

CHAPTER I11.
Or Port OTFFICERS, THEIR POWERS AND DUTIES,

8. The Local Government shall appoint some
officer or body of persons to be Conservator of every
port subject to this Act, and may suspend or remove
such officer or body. _

Subject to any direction by the Local Govern-
ment to the contrary— '

(#) in ports where there is a Master Attendant,
such Master Attendant shall be the Conservator :

(6) in ports where there is no Master Attend-
ant, but where there is a Harbour-Master, such
Harbour-Master shall be the Conservator.

Where the Harbour-Master is not Conservator,

- the Harbour-Master and his Assistants shall be subor-

dinate to, and subject to the control of, the Conserva-~

tor.

The Conservator shall be subject to the -control of
the Local Government, or of any intermediate author-
ity which that Government may appoint.

9. The Conservator of any port subject to this
Act may, in respect of any vessel within such port,
give divections for carrying into effect any port-rule
for the time being in force therein. - = - e

Whoever wilfully, -and without lawful -excuse,
vefuses or neglects to obey -any lawful direction of
such Conservator, after notice thereof has been given

to him, shall, for every such offence, be punished with

© fine
11

sigual-lights :
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possession of
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fine which may extend to one hundred rupees, and

_ with a further fine which may extend to one hundred

Expenses
caused there-
by to be paid
by offender.

Service of
written
potice.

Pawer to cut
warps, ropes,
&e.

Power to re-
move floating

_timber, &c.,

or obstrue-
tion on shore
within limits
of port,
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removal,

Penalties for
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public nui-
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rupees for every day on which he wilfully continues
to disobey such direection ;

and, in case of such 1efusa1 or neglect, the said
Conservator may do, or cause to be done, all acts
necessary for the purpose of carrying such direction
into execution, and may hire and employ proper per-
sons for that purpose; and all reasonable expenses
incurred in doing such acts shall be paid by the per-
son so offending.

Any written notice of a direction given under
this Act, left for the Master of any vessel with any
person employed on board thereof, or affixed on a
conspicuous place on board of such vessel, shall, for
the purposes of this Act, be deemed to have been
given to the Master thereof.

10. The Conservator of any such port may, in

case of urgent necessity, cut, or cause to be cut, any

warp, rope, cable or hawser, endangering the safety
of any vessel in such port or at or near to the en-
trance thereof.

11. The Conservator may remove, or cause to be

removed, any timber, or obstruction, raft, or other
thing floating or being in any part of any such port,
which obstructs or impedes the free navigation there-
of; or anything which obstructs or impedes the
lawful use of any pier, jetty, landing-place, wharf,
quay, dock, mooring, or other work, on any part of
the shore or bank which has been declared to be

within the limits of such pmt and is not private

property ;-

and the owner of any such timber or raft or other
thing shall be liable to pay the reasonable expenses
of such removal ; »

and if such owner or any other person has with-
out- lawful excuse caused any such obstruction or
impediment, or causes any public nuisance affecting

~ orlikely to affect such navigation, he shall also be

punished with fine which may extond to one hundred
rupees.

And

© 1R
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And the Conservator or any Magistrate having
jurisdiction over the offence may cause such nuisance
to be abated.

12. If the owner of any such timber or raft, or
the person who has caused any such obstruction,
impediment, or public nuisance as is mentioned in

Recovery of
expenses of
removal.

section eleven, neglects to pay the expense of the

removal thereof, within one week after demand, or
within fourteen days after such removal has been
notified in the official Gazette or in such other man-
ner as the Local Government by general or special
order directs, such expenses may be recovered in the
same manner as any fine under this Act;

and the Conservator may cause such timber, raft,
or other thing, or the materials of any nuisance or
obstruction so removed, or so much thereof as may
be necessary, to be sold by public auction ; -

and may retain all the expenses of such removal
and sale out of the proceeds of such sale; and shall
pay the surplus of such proceeds, or deliver so much
of the said timber or other materials as may remain
unsold, to the person entitled to receive the same;

and, if no such person appear, shall cause the
same to be kept and deposited in such manner as the’

Local Government directs ;

and may, if necessary, from time to time, realize
the expenses of keeping the same, together with the
expenses of such sale, by a further sale of so much
of the’said timber or other materials as may remain
unsold.

13. If any obstruction or impediment to the
navigation of any port subject to this Act has Dbeen
lawfully made, or has become lawful by reason of
the long continuance of such obstruction or impedi-
ment, or otherwise, the Conservator shall report the

same for the information of the Loeal Government,

and shall, with the  sanction of such . Government,
cause the same to be removed or altered, making to
the person suffering  damage by such removal or
alteration reasonable compensation for the same.

Every

Power to sell
timber, &ec.

Proceeds how
dealt with,

Removal of
obstructions
lawfully
made.
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Every. dispute arising concerning such compensa-
tlon, shall be determined according to the law relat-
ing to like disputes in the case of land required for

‘ public purposes.

Notice to
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Government
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Exzpense of
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sel.

Penalty.
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four.

Power to .
board vessels.

14

14. If any vessel hook or get foul of any of the
buoys or moorings laid down by or by the authority
of the Loecal Government in any such - port, the
Master of such vessel shall not, nor shall any other
person, except in the case of emergency, lift such
buoy or mooring for the purpose of unhooking or
getting clear from the same without the assistance
of the Comnservator,

‘and the Conscrvator, immediately on receiving
notice of such accident, shall assist and superintend
the clearing of such vessel;

and the Master of such vessel shall, upon demand,
pay such reasonable expense as may be incurred in
clearing the same.

Any Master offending against the provisions of -

this scetion shall, for every such offence, be punished
with fine which may extend to one hundred rupees.

15, If any vessel be wrecked, stranded or sunk
in any such port, so asto impede, or be likely tfo
impede, the navigation thereof, the Conservator may
cause the same o be raised, removed or destroyed ;

and may recover the same on behalf of the Local
Government in the manner provldcd by section forty-

16. The Conservator or any of his Assistants
may, whenever he suspects that any offence has been,
or is about to be, committed contrary to this Act, or
whenever it is necessary for him so to do in the dis-
charge of any duty hereby imposed upon him ;

~and the Collector of Customs, or other officer ap-
pomted to collect any port-dues or other charges pay-
able in respect of any vessel under this Act, may,

whenever it is necessary so to do, for the per formance

of any duty hereby imposed upon such Collector or

~other officer,

e_i ther
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either alone or with any other person, board any
vessel, or enter any building or place, within the limits
of any'port subject to this Act.

If the Master of such vessel, or if any person in

possession or occupation of any such building or .

place, without lawful excuse refuse to allow any offi-
cer or other person to board or enter such vessel,
building or place for the performance of any duty
imposed upon him by this Act, he shall for every such
offence be punished with fine which may extend to
two hundred rupees. :

17. For the purpose of preventing or extinguish-
ing fire in any port subject to this Aet, the Conserva-
tor may require the Master of any ship within the
port to place at his disposal such number as he re-
quires, not exceeding three-fourths, of the crew then
under the orders of such Master. '

Any Master refusing or neglecting to comply with
such requisition shall be punished with a fine which
may extend to five hundred rupees, and any seaman
then under his orders who, after being directed by
the Master to obey the Conservator’s orders for the
purpose aforesaid, refuses to obey such orders shall be
punished with fine which may extend to twenty-five
rupees. ' o

18. All acts, orders or directions by this Aect au-
thorized to be done or given by any Conservator may,
subject to his control, be done or given by any Har-
bour-Master or any Assistant of such Conservator or
Harbour-Master, :

and any person hereby authorized to do any act
may call to his aid such assistance as may be neces-
sary. E :
19. The Government shall not be answerable for
any act or default of any Master Attendant, Harbour-
Master, or other Conservator of any port subject to
this Act; or of any Pilot; or of any Deputy or Assist-
~ant of any of the officers above-mentioned ; or of any
- person acting under the authority or direction of any
such officer or Assistant, done within the limits of
such port; : i '

Power to
require crews
to prevent or
extinguish
fire.

Powers of
Conservator
may be exer-
cised by Har-
bour-Master.

Indemnity to
Government
against
default of
Harbour- -
Master, &e.

nor -
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nor. for any damage sustained - by any vessel in
consequence of any defect in any of the moorings,
hawsers, or other things belonging to Government,
within the said limits, which may be used by such
vessel :

Provided that nothing in this section shall protect
the Secretary of State for India in Council from a
suit in respect of any act done by or under the ex-
pross order or sanction of Government.

CHAPTER IV.

RULDS FOR THE SAFETY OF SHIPPING AND THE PRE-
SERVATION OF PoRTs.

20. No person shall, without 1awfﬁ1 excuse, lift,

,mgule, loosen, or- set adrift amy buoy, beacon, or

mooring, fixed or laid down by, or by the authority of,

the TLocal Government in any p01t subject to this'

Act.

‘Whoever offends. agamst the plOVlSlOllS of this
section shall, for cvery such offence, be liable, in
addition to the payment of the amount of damage
done, to fine which may extend to two thousand
rupees, or to imprisonment for a term which may

extend to two years.

21. ‘Whoever wilfully and without lawful excuse

loosens - or removes from her moorings any vessel -

within any such port without leave or authority from
the .owner or Master of such vessel, shall, for every
such offence, be punished with fine which may extend

to two hundred rupees, or with imprisonment for a -

term which may extend to six months.
22. No ballast or rubbish, and no other thing

likely to form a bank or shoal, or to be detrimental to

navigation, shall, ‘without lawful excuse, be cast ot

thrown into any such port, or into or upon any place

on shore, from which the same is liable to be  washed
into.any such port, either by. ordinary. or 111gh tides,
or by stmms or land-floods.

16

‘Whoever
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Whoever by himself or another so casts or thlows

the same, and the Master of any vessel from which .

the same is cast or thrown, shall be punished with
fine which may extend to five hundred rupees over
and above any expenses which may be incurred in
removing the same. TIf after receiving notice from
the Conservator of the port to desist casting or throw-
ing any such ballast or other thing, any Master con-
tinues so to cast or throw it, he shall also be-liable to
simple imprisonment for a term which may extend
to two months.

Nothing in this section apphes to any case in
which such ballast or other thing is cast or thrown
into any such port with the consent in writing of the
Conservator, or within any limits within which such
act may be authorized by the Local Government.

28. If any person grave, bream, or smoke any
vessel in any such port, contrary to the directions of
the Conservator, or at any time or within any limits
at or within which such act is prohibited by any order
of the Local Government, such person, and also the
Master of such vessel, shall for every such offence be
punished with fine which may extend to five hundred
rupees.

24. TIf any person boil or heat any pitch, tar,
resin, dammer, turpentine, oil, or other such com-
bustible matter on board any vessel within any such’
- port, of at any place within its limits where such act

Graving, &c.,
vessel within
prohibited -
limits.

Boiling pitch,
&c., on’ board
vessel - within
prohibited -
limits.

is prohibited by the Local Government, or contrary

to the order or directions of the Conservator, such
person, and also the Master of any vessel on "board

which such offence is committed, shall for every such -

- offence be punished with fine which may extend to.
two hundred rupees.

25. If any person, by an’ unprotected artificial
light, draws off spirits on board any vessel within any
port subject to this Act, such person, and also. the
Master of every such vessel, shall for every such of-

Drawing
spirits by .
unprotected
artificial
light.,

fence be punished with fine which may extend to - -

~two hundred rupees.

- 26. Every Master of a Vessel in any p01t sub]ect
to this Act shall, when 1equ1red so to do by the

Conservator

¢ . . . 17.
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Conservator, permit warps to be made fast to such

. vessel for the purpose of warping any other vessel in

Leaving out

hawser, &c.,
after sun-set,

Place of
deposit for
gunpowder,

" (overnment

to fix time
and manner
of landing
and shipping
powder, &e.

Master to
make
declaration.

" Officer to

" give receipt

and to
account for
powder

deposited.

the port, and shall not allow any such warp to be let
go until required so to do. i

Any Master offending against the provisions of
this section shall be punished for every such offence
with a fine which may extend to two hundred rupees.

97. No Master of any vessel shall cause or suffer.

any warp or hawser attached to his vessel to be left
out in any port subject to this Act, after sun-set, in
such a manner as to endanger the safety of any
boat or other vessel navigating in such port.

Any Master offending against the provisions of
this section shall be punished for every such offence
with fine which may extend to two. hundred rupees.

Gunpowder.

28. The Local Government shall appoint a proper
place in which gunpowder in excess of the quan-

tity allowed by rule under section seven, clause

(0), for any ship in any port subject to this Act, shall
be deposited ; and shall also appoint an officer to
receive the same.

29. The Local Government may in such case by
order fix the times at or within which, and the man-

ner in which, such gunpowder, shall be landed and

deposited by any vessel inward-bound, and also the
times at or within which, and the manner in which,
the same shall be taken on board any vessel from
such place of deposit. '

30. The Master of such vessel shall, upon such
gunpowder being deposited, make and sign a declara-
tion in writing that there is not then, to his know-
ledge or belief, on board such vessel any gunpowder
exceeding the quantity allowed by the rule last afore-
said. T
- 3l. The officer with whom such gunpowder is
deposited shall give a receipt for the same to the
Master or other person making the deposit, and he
shall be accountable to such Master or other person
for the re-delivery of the same.

‘ 32. If
18
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32. If any vessel be prevented by stress of wea-

 ther from landing or depositing such gunpowder, in

excess .of the quantity allowed as aforesaid, the
Master or owner of such vessel shall, so soon as the
weather permits, land and deposit the same at the
place so appointed as aforesaid, or shall forthwith
give notice to the Conservator, or other officer named

for that purpose by any order of the Local Govern-.

If by stress
of weather
powder is’

not landed,

noticé to be -

given.

ment, of his having such gunpowder on board, and -

shall obey his directions relating to the same.

83. The Local Government may also, in respect
to such port, by order, fix the times and places at
which, and the manner in which, vessels outward-
bound, requiring to take in any gunpowder, exceed-
ing the quantity above-mentioned, shall take in the
same; whether such gunpowder has been previously
landed from such vessel or not. =~ _ ’

34. The Master of any vessel having on board
any gunpowder contrary to the provisions of this
Act, shall for every such offence be punished with fine

~ which may extend to two hundred rupees ;

and all gunpowder on board any vessel contrary
to the provisions of this Act, shall be forfeited to
Government, and may be seized by the Conservator,

Time, &o.,
for vessels
outward-
bound to
take in
powder,

Penalties for
having
prohibited
owder on-
board.

or by any Collector of Customs, or by any Custom- -

house officer, or other officer authorized in that
behalf by the Local Government, within the limits of
their respective jurisdictions. ‘

35. Whoever, without lawful excuse, discharges
any gun, musket, or other firearm in any port sub-
ject to this Act, or on or from the landing-places,
piers, wharfs, or quays thereof, except a gun loaded

‘only with gunpowder for the purpose of making a
signal of distress, or for such other purpose as may"
- be allowed by the Local Government, shall, for every
~such offence, be punished with fine which may ex-

tend to fifty rupees. -

| Extho,guis_l_zmmi of Fires. .
36. The Master of any vessel in which fire takes

place while lying in any port, who wilfully omits to
- take order to extinguish such fire, shall be punished

with
19
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-with impirisonment which may exterid to six months,
or with fine which may extend to. one thousand

rupees, or Wlth both.

Inﬂwmmable Oil.
37. The Tocal Government may from t1me to
time make rules for regulating—

(a)‘the prevention of injury from fire in ports
and places at which vessels entering port with in-

-flammable oil on board are to be moored ;

(6) the mode in which such oil shall be landed
from or shipped on board of such vessels.

FBzplonation.— Inflammable oil” includes petro-
leum, benzole, kerosine and any oil or product of oil

that gives off an inflammable vapour at a temper-

ature of less than one hundred degrees of Fahren-
heit’s thermometer.

Specwl ‘Bules.

88. No vessel of the burden of two hundred tons
or upwards, shall be moved in any port to. which
this section has been  specially extended without
having a Pilot, Harbour-Master, or Assistant of the -

‘Master Attendant or Harbour-Master on board and

no vessel of any burden less than two hundred tons

and exceeding one hundred tons shall be moved in
“any such port without having on board a Pilot,

- Harbour-Master, or Assistant of ‘the Master Attend-

ant or Harbour- Master, unless authority in writing
so to do has been obtained from the Conservator or

. some officer empowered by him to give such authority.

If any vessel, except in case of urfrent necessity,

‘be moved contrary to the provisions’ of this section,

the Master of such vessel shall for every such offence
be punished with fine which may extend to two hun-
dred rupees, unless upon’ application to the proper

- officer the Master be unable to. procure a Pilot,

“Vessels abbve

200 tons to

' . be provided

with force- -
pump, &e.

- 20

Harbour-Master, or Assistant of the Master Attendant
or Harbour-Master to go on board the said vessel.

39. Tvery vessel exceeding the ‘burden of two hun-
dred tons and: lying in any such port | shall be provided

Wlth
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with a proper force-pump, hose and appurtenances,
for the purpose of extinguishing any fire that may
occur on board.

" The Master of every such vessel who, having
been required by the Conservator to comply with the
provisions of this section, without lawful excuse
neglects or refuses so to do for the space of seven
days after such requisition, shall be punished with
fine which may extend to five hundred rupees.

40. No person, unless duly authorized by the
Conservator, shall creep or sweep in any such port for
anchors, cables or other stores lost or supposed to be
lost therein.

‘Whoever offen(.ié, @gainst the provisions of this
section shall be punished with fine which may extend
t@ one hundred rupees.

41. No person shall, without the permission of
the Conservator, remove or carry away any rock, stones,
shingle, gravel, or soil, or any artificial protection
from any part of the bank or shore of any such port;

. and no person shall sink or bury in any part of
such bank or shore, whether the.same be public or
“private property, any mooring-post, anchor or any
other thing, or do any other thing which is likely to
injure or to be used so as to injure such bank or
shore, except with the permission of the said Conser-
vator, and" with the aid or under the inspection of
such person (if any) as he may appoint to take part
in, or overlook the performance of, such work:

Whoever offends against the provisions of this
section shall for every such offence be punished with

Unauthorized
person not to
search for
lost stores.

Removing
stones, &c.,

or injuring
shores of

port
prohibited,

fine which may extend to one hundred rupees, and |

shall pay the expenses of repairing the injury (if any)
done by him to such bank or shore. '

~ Publication of Orders.

42. Bvery declaration, order and rule of a TLocal
‘Government, made'in pursuance of this Act, shall be
published in the official Gazette ; and a copy thereof
shall be.fixed wp in some conspicuous place in the
office of the Conservator of every port to which such

' order
2]
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order relates, and in the Custom-house, if any, of
every port subject to this Act.

‘Whoever disobeys any such order or rule shall be

liable to a fine not exceeding one hundred rupees

for every such offence.

And in the case of disobedience to any rule made
under section thirty-seven, the owner or Master of the
vessel concerned shall also be punished with a fine
not exceeding two hundred rupees for each day dur-
ing which such rule is disobeyed.

CHAPTER V.
OF SALVAGE 1IN PoRTs.

43. If any anchors, wreck, stores, or other pro-
perty- be recovered by any officer employed by the
Local Government for that purpose, from the surface,
bed or shore of any port subject to this Act, the Local
Government shall be entitled to receive a reasonable
sum for salva,ge, havmg regard to the place of re-

covery.

A 1eg1ster shall be kept of all property so recov-
ered, in such manner and at such place as the Local

Government may direct.

It shall contain a description of such property, and
'of the times and places where the same has been re-

covered ;

and it shall be open to public 1nspect1on at reason-
able office-hours, except on Sundays and such hohdays
as the Local Government may direct.

44. If the property recovered under the last

preceding section, or by a Conservator actlng under
section fifteen, is unclaimed,

or if the person claiming the same fails to pay the
amount due to the Liocal Government in respect thereof,
such property may be sold by public auction, if of
a perishable nature, forthwith; and if not of a
perishable nature, at any period.not less than six

’ months after the recovery the1eof

and
22
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and on the realization of the proceeds, the amount Proceeds how

due to the Local Government for salvage, or for the sppled
expenses incurred under section fifteen, shall be de-

ducted therefrom, and credited to the Local Govern-

ment, and the balance shall be paid to the person

entitled to the property recovered, or, if no such

person. appear and claim the same, shall be held in

deposit for payment, without interest, to any person
thereafter establishing his right to the same:

Provided that he makes his claim within one year
from the date of the sale.

CHAPTER V1.
Or PorT-DUES AND CHARGES.

45. In each of the ports mentioned in the first Levyof
schedule hereto annexed, such port-due not exceed. port-dues.
‘ing the amount spe01ﬁed for such port in the third
column of the same schedule as the Il.ocal Govern-
ment from time to time directs shall be levied on
vessels entering the same port and described in the
second column of the same schedule, but not oftener
than the time fixed for such port in the fourth column
of the same schedule.

‘ Whenever the Local Government, W1th the pre-r
vious sanction of the Governor-General in Council,
has declared or hereafter declares any port to be
sub]ect to this Act, it may, with the like sanction,
by the same or any subsequent declaratlon, further
-declare— /

(#) the maximum amount of dues to be lev1ed
on vessels entering such port;
(b) the conditions and modifications under which
such dues shall be levied ;

: and may also, from time to time, with the like
| sanction, vary -such conditions and modifications;
} and such dues shall be levied accordingly.

All port-dues now leviable in any of the said po1ts
shall continue to be so leviable until it is otherwise
declared in exercise of the powers conferred by this
section.

No
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No port-dues or fees shall hereafter be levied in -

any port except under the authority of this Act.

No order increasing or imposing port-dues under
this section shall take effect until the expiration of
sixty days from the day on which such order has
been published in the local official Gazette.

46. The Local Government, may, from time to.
time, exempt the vessels entering any port subject to

this Act from the levy of port-dues and cancel such:

exemption, or it may from time to time vary the rate
at which port-dues shall be levied in any such port,
in such manner as, having regard to the receipts and
charges on account of that port, it thinks expedient,
by reducing or raising the dues, or any of them :

Provided that the rates shall not in any case

- exceed the amount authorized to be taken by this

Act.

47. For every port at which p01t dues are levied
under this Act, a distinct account, to. be called the
Account of ‘the Port Fund of the port to which it

relates, shall be kept by such officer as the Local‘

Government may appoint for that purpose.

This account shall show in complete detail the

receipts and charges of the port; and an abstract
statement of every such account shall be published

annually, ‘as soon after the first of May of each year

as may be practicable, in which statement the balance
at the close of the year at the credit or debit of the
port shall be shown.

If, for any of the purposes of thls Act, an advance
of money has been or shall be made by Government on
account of any port subject to this Act, simple interest
upon that advance, or upon so much of it as remains
or shall remain unrepaid, at such rate as the Governor
General in Council imay determine, shall be charged
in the Port Fund Account thereof. :

All expenses, including the pay and -allowances

of all persons upon the establishment of the port,

the cost of buoys, beacons, lights and all other works
maintained chiefly for the bexefit of vessels being in,
or entenng, or leaving the p01t or passing through
D the
3]
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the rivers or channels leading thereto, but excluding
receipts and expenses on account of pilotage, 1ucu1red
for the sake of every such port, shall be charged in
the Port Fund Account of that port.

‘And all money, including salvage-money, pro-
ceeds of waifs, and fines, received under this Act, at
or on account of every such port, shall be credited in
the Port Fund Account of that port.

The Local Government may direct that for the
purposes of this section any number of ports shall be
regarded as constituting a single port; and thereupon
all sums received on account of port-dues at any of
the same ports shall form a common fund which shall
be available for the payment of all charges incurred
on account of any of the same ports, and such balance
as may remain after payment of such expenses may
be temporarily invested in such manner as the Local
Government may from time to time direct.

48. The Collector of Customs at every such
port, or such other officer as the Local Government ap-
- points in this behalf, shall collect the port-dues above-
mentioned.

- The officer to Whom any such port-dues are paid
shall grant to the person paying the same & proper
voucher in writing under his hand, describing the
name of his office, the port or.place at which the port-
dues are paid, and the name, tonnage and other
proper description of the vessel in respect of which
such payment is made.

49. Within twenty-four hours after the alllval
within the limits of any port subject to this Act of
any vessel liable to the payment of port-dues under
this or any subsequent Act, the Master of such vessel
shall report such arrival to the Conservator of such port.

Any Master without lawful excuse failing to make

such report within the time aforesaid shall for every

such offence be punished with fine which may extend
to one hundred rupees.

Nothing in this section applies to tug-steamers, -

ferry:steamers or river-steamers plymg in any of
the ports subject to thls Act.

: 50. It
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50. If any vessel liable to the payment of port-
dues is in any such port without proper marks on the
stem and stern-posts thereof for denoting her draught,
the Conservator may cause the same to be ascertained

‘hy means of the operation of hooking, and the Mas-

ter of such vessel shall be liable to pay the expenses
of such operation.

61. In order to ascertain the tonnage of any
vessel liable to pay port-dues, the following rules shall
be observed :(— :

(a).—If such vessel be a British registered vessel,
or a vessel registered under Act No. X of 1841 or
Act No. XTI of 1850, or under the laws for the time
being in force for the registration of vessels in India,
the Conservator may require the owner or Master of
such vessel, or any person having possession of her
register, to produce such register for inspection. If
any such owner, Master, or other person neglect or
refuse to produce such register, or otherwise to satisfy
the Conservator as to what is the true tonnage of
the vessel in respect of which such port-dues are pay-
able, he shall be punished with fine which may extend
to one hundred rupees, and the Conservator may
cause such vessel to be measured, and the tonnage
thereof to be ascertained; and in such case the owner
or Master of such vessel shall also be liable to pay the
expenses of such measurement.

(0).—If such vessel be not a British regis-
tered vessel, or a vessel registered under Act No. X
of 1841 or Act No. XTI of 1850, or under the laws
for the time being in force for the registration of
vessels in India, and the owner or Master thereof
fail to satisfy the Conservator as to what is her
true tonnage according to the mode of measure-
ment prescribed by the law in force for the time
being for regulating the measurement of British
registered vessels, the Conservator shall cause such
vessel to be measured and the tonnage thereof, accord-
ing to the mode aforesaid, to be ascertained; and in
such case, the owner or Master of such vessel shall
be liable to pay the expenses of such measurement.

2. If
26
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592. If the Master of any vessel, in respect of
which any port-dues or charges are payable under
this Act refuses or neglects to pay the same on
‘demand, the Collector of Customs, or other person
authorized to colleet sueh port-dues, fees or charges,
may distrain or arrest such vessel, and the tackle,
apparel and furniture belonging thereto, or any part
thereof, and detain the same until the amount due
is paid ; .

and in case any part of the said port-dues or
charges, or of the costs of the distress or arrest,
or of the keeping of the same, remains unpaid for
the space of five days next after any such distress
or arrest so made, the Collector of Customs, or
other such person as aforesaid, may cause the vessel
~ or other thing so distrained or arrested to be sold,
and with the proceeds of such sale may satisfy the
port-dues, charges and costs, including the costs
of sale remaining unpaid, and shall render the sur-
plus (if any ) to the Master of such vessel upon
demand. ' '

53. The officer of Government, whose duty it is
to grant a port-clearance for any vessel, shall not
grant such elearance—

(¢) until her owner or Master, or some other
person, has paid or secured to the satisfaction of such
officer the amount of all port-dues, fees and charges,
and of all fines, penalties and expenses to which such
vessel or her owner or Master is liable under this

Act;

(6) until all expenses, which by the Merchant
Shipping Act, 1864, section 228, are to be borne by
- her owner, incurred since her arrival in the port from.
which she seeks clearance, have been duly paid..

54. 1If the Master of any vessel in respect of
which any port-dues or charges are payable causes
her to leave any port without having discharged such
dues, fees, or charges, the Collector of Customs or
other officer authorized to collect the same may re-
quire in writing the Collector of Customs or other
- officer as aforesaid, in any other port in British India

' - . to
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to which she may proceed or in which she may be, to
levy such dues or charges.

Every Collector or other officer to whom such
requisition shall be directed shall proceed to levy such
dues or charges in the manner prescribed in section
fifty-two ; and a certificate purporting to be made
and signed by the Collector of Customs or other
officer as aforesaid of the port where the port-dues
or charges became payable, stating the amount so
payable, shall be sufficient primd@ facie proof of such
amount in any proceeding under the said section, and
also (in case the amount payable is disputed) in any
subsequent proceeding under section seventy.

55. If the Master of any such vessel evades the
payment of any port-dues or charges payable under
this Act, he shall be liable on conviction to a penalty
not exceeding five times the amount so payable. '

In any proceeding before -a Magistrate for the ad-
judication of such penalty, any such certificate as is
mentioned in section fifty-four stating that the Master
has evaded such payment, shall be sufficient primd
Jucie proof of the evasion, unless the Master shows
to the satisfaction of the Magistrate that the depar-
ture of the vessel without having discharged the dues
or charges payable was caused by stress of weather or

that there was lawful or reasonable ground for such

departure.

Any Magistrate having ;]urlsdlotlon under this Act
in any 1301t to which the vessel may proceed or in
which she may be found, shall be deemed to have
jurisdiction in any proceeding under this section.

56. Vessels entering any port subject to this Act

(other than the ports in British Burma) in ballast
and not carrying passengers, shall be charged with
‘a port-due not exceeding three-fourths of the port-
due with which they would otherwise he chargeable.

57. When any vessel enters any port subject to
this Act, but does not discharge or take in any cargo
or passenger therein (with the exception of such uu-

-shipment and reshipment as may be necessary for
purposes of repair), the port-due chargeable in respect

of
28
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of such vessel shall be at a rate equal to one-half the
rate chargeable in respect of other vessels:

Provided that no vessel entering any of the ports
subject to the Governor of Fort St. George in Council
and leaving the same within forty-eight hours without
discharging or taking in any passengers or cargo,
shall be charged with any port-dues.

58. No port-due shall be chargeable in respect of
any vessel which, having left any port, is compelled
to re-enter it by stress of weather or in consequence
of having sustained any damage.

Hospital Port-Dues.

59. The Local Government may, from time to time,
by notification in the official Gazette, order that there
shall be paid in respect of every ship entering any

port subject to this Act, within a reasonable distance

of which there may be a public hospital or dispensary
‘suitable for the reception or relief of seamen requir-
ing medical aid, such further port-dues not exceeding
‘one anna per ton as the Local Government thinks fit.

Such port-dues shall be called Hospital Port-dues.

 No order imposing or increasing hospital port-
‘dues shall take effect until the expiration of sixty
days from the day on which such order has been
‘published in the official Gazette.

~ Whenever the Local Government is- satisfied that
proper provision has been made by the owners or
agents of any ship or class of ships for giving medical
‘aid to the seamen employed on board such ship or
class of ships, it may, by notification in the official
Gazette, exempt such ship or class of ships from any
payment under this section. The Local Government
may, by like notification, withdrawany such exemption.

60. Such hospital port-dues shall be applied, as
‘the Local Government may direct, to the support of
any such hospital or dispensary as _aforesald or other-
wise for providing sanitary superintendence and
medical aid for the shipping in such port and for the
seamen belonging to such ShlPS, whether such seamen
are ashore or afloat. :

Tees
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Fees for certain Services. .

61. Within any port subject to this Act, fees may
be charged for pilotage, hauling, mooring, re-mooring,
hooking, measuring, and other services rendered to
vessels, at such rates as the Local Government may,
from time to time, direct :

Provided that, in the case of fees for pilotage, the
previous sanction of the Governor-General in Council
has been obtained.

The fees now chargeable for such services shall
continue to be chargeable unless and until they are
altered in exercise of the power conferred by the
former part of this section.

CHAPTER VII.
Or HOISTING SIGNALS.

e

62. The Master of every inward or outward-bound

vessel, on arriving within signal-distance of any
signal-station established within the limits of the river
Hugli, or within the limits of any part of a river or

_channel subject to this Act shall, on the requisition

of the pilot in charge of the vessel, s1gn1fy the name
of the vessel by hoisting the number by which she is
known, or by adopting such other means to this end

signal flying until it is answered from the s1gna1-
station.

63. Any Master of a vessel arriving as aforesaid,
who refuses or neglects to conform to the above 1ule,
shall be liable on. conviction, for each instance of
such refusal or neglect, to a fine nob exceeding one

thousand rupees.

‘as may be practicable and usual, and shall keep the .

64. Every pilot in chmge of a vessel sha]l re-

quire the number of the vessel of which he is in

charge to be duly mgnalled as 1310V1d0d under sectlon

sixty-two.

- 'When, on a requisition from the pllot to that
effect, the Master of a vessel refuses to hoist the
numbel of a vessel, or to adoPt such other means of

~ making

30
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making her name known as may be practicable and
usual, the pilot in charge of such vessel may, on
arrival* at the first place of safe anchorage, anchor
the vessel and refuse to proceed on his course until
the requisition has been complied with,

65. Any pilot in charge of a vessel who disobeys,
or abets within the meaning of the Indian Penal Code
disobedience to, any of the provisions of this chapter,
shall be liable to a penalty not exceeding five hundred
rupees for each instance of such disobedience or
abetment, and in addition shall be liable to dismissal
from his appointment.

CHAPTER VIII.
Or PENALTIES.

66. All offences against this Act shall be triable
by a Magistrate.. And any Magistrate may, by
warrant under his hand, cause the amount of any
such penalty imposed upon the owner or Master of
any vessel, for any offence committed on board of
such vessel, or in the management thereof, or other-
wise in relation thereto, whereof such owner or Master
is convicted, to be levied by distress and sale of such
vessel, and the tackle, apparel and furniture thereof,

or so much thereof as is necessary.

67. In case of any conviction under this Act, the
convicting Magistrate may order the offender to pay
the costs of such conviction, in addition to any fine
or expenses to which he may be liable.

Such costs may be assessed by the Magistrate, and
may be levied and recovered in the same manner as
any fine under this Act.

68. Whenever any person is liable, under the
provisions of this Act, to pay any sum of money,
damages, or expemnses not exceeding one thousand
rupees, the same may be recovered and levied in the
same manner as any fine under this Act, and, if
necessary, the amount thereof may be fixed and as-
sessed by the Magistrate before whom the case is
tried. _
' 69. Whenever

381

Punishment
of pilot dis-
obeying pro-
visions of

this chapter.

Offences how
triable, and
penalties how
recovered.

Costs of
conviction,

Damages,&e.,
payable
under this
Act, how
ascertained
and recover-
ed. '




.,“..._._.«,_._. ”

Costs of
distress.

Magistrate

to determine
the amount
to be levied
in case of
dispute.

Jurisdiction
aver offences
beyond local
Timits of
jurisdiction,

Tndian Poris. | AcT X1t

69. Whenever any fine, damages or expenses is
or are levied under this Act, by distress and sale, the

. costs of such distress and sale may be levied in addi-

tion to such fine, damages or expenses, and in the.
same manmner.

70. If any dispute arise concerning the amount
leviable by any distress or arrest under this Act, or
the charges or costs payable under the last preced-
ing section, the person making such distress or using
such arrest may detain the goods distrained or
arrested, or the proceeds of the sale thereof, until the
amount to be levied has been determined by a Magis-
trate, who, upon application made to him for that
purpose, may determine such amount, and award such
costs to be paid by either of the parties to the other
of them as he thinks reasonable; and payment of
such costs, if not paid on demand shall be enforced
in the same manner as any penalty under this Act.

71. Any person offending against the provisions
of this Act, in any port, river or channel subject to
this Act, shall be punishable by any Magistrate hav-
ing jurisdiction over any district or place adjoining
such port, river or chanuel, or adjoining either side
of that part of the river' or channel in which such.
offence is committed.

Such Magistrate may exercise all the powers of a

Magistrate under this Act, in the same manner and
to the same extent as if the offence had been com-

- mitted locally within the limits of his jurisdiction,

Conviction to
be quashed
on merits
only..

Form of
conviction,

notwithstanding the offence may not have been com-
nitted locally within such limits; and in case any
such Magistrate exercise the jurisdiction hereby
vested in him, the offence shall be deemed, for all
purposes, to have been committed locally within the
limits of his jurisdiction. :

79. No conviction, order or judgment of an_y‘
Magistrate under this Act shall be quashed for error
of form or procedure, but only on the merits;

and it shall not be necessary to state, on the face of

the conviction, order or ]udgment the evidence on

Whlch it proceeds. _
If
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If no jurisdiction appears on the face of the con-
viction, order or judgment, but the depositions taken
supply that defect, the conviction, order or judgment
shall be aided by what so appears in such depositions.

CHAPTER IX.
MISCELLANEQUS.

73. 1If any vessel belonging to any of Her Ma-
jesty’s subjects, or sailing under British colours, hoist,
carry, or wear, within the limits of any port subject
to this Act, any flag, jack, pendant or colours, the use
whereof on board such vessel has been prohibited by
the Statute 17th & 18th of Victoria, chapter 104, or
any other Statute now or hereafter to be in force, or

by any proclamation made or to be made in pursuance

of any such Statute, or by any of Her Majesty’s
Regulations in force for the time being, the Master of
such vessel shall, for every such offence, be punished
with fine which may extend to fifty rupees.

Such fine shall be in addition to any other penalty
recoverable under the said Statute or any future
Statute to be made in that behalf.

Any officer of Her Majesty’s Navy within the
limits of such port, or the Conservator of such port,
may enter on board any such vessel, and seize and
take away any flag, jack, pendant or colour so un-
lawfully hoisted, carried or worn on board the same.

74. Any Magistrate, upon an application being
made to him by the Consul of any Foreign Power to
which the Foreign Deserters’ Act, 1852, has by
an order of Her Majesty in Council' been, or shall
hereafter be, declared to be applicable, or by the re-
presentative of such Consul, and upon complaint on
'oath of the desertion of any seaman, not being a
slave, from any ship of such Foreign Power, may,
until a revocation of such Order in Council has been
publicly notified, issue his warrant for the apprehen-
sion of any such deserter ;

and
e : 33
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and, upoi due proof of the desertion, may order
him to be conveyed on board the vessel to which he
belongs, or, at the instance of the Consul, to be
detained in custody till the vessel is ready to sail, or,
if the vessel has sailed, for a reasonable lime not ex-
ceeding one month :

Provided that a deposit be first made of such sum
as the Magistrate deems necessary for the subsistence
of the deserter during such detention ;

Provided also that the detention of such deserter
shall not be continued beyond twelve weeks.

75. The provisions contained in sections eleven
and twenty-two shall be applicable to all ports hereto-
fore or hereafter declared by the Local Government
to be ports for the shipment and landing of goods,
but not otherwise subject to this Act, and may be
enforced by any Magistrate to whose ordmary juris-
diction any such port is subject.

Any penalties imposed by him, and any expenses
incurred by his order under the said provisions, shall
be recoverable respectively in the manner provided
in sections sixty-six and sixty-eight.

In any of the said ports for the shipment and
landing of goods thé consent referred to in section
twenty-two may be given by the principal officer of
customs at such port or by any other officer appointed
in that behalf by the Local Government.

76. Any dispute arising concerning the
amount due under section fifteen or section forty-
three shall be determined by a Magistrate upon ap-
plication made to him for that purpose by either of
the disputing parties.

77. Act No. XIIT of 1867, section one, shall be

read as if, for the words * and such port-due”, the

following words were substituted, namely,~—¢The
port-due leviable under the Indian Ports Act, 1875,

ineither of the ports of Maulmain and Bassein.”

THE FIRST SCHEDULE.

© 34
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THE FIRST

SCHEDULE.

(See scction 2).

Part I.—Brrrisy BurMma.

Name of port,

Vessels chargeable.

Rate of port.dues,

Due how often ch arge-
able in respect of
same vessel.

Maulmain

Rangoon-
Kyook Phyoo

Akyab
Basgein .

Sea-going vessels of
ten tons and up-
wards, but less than
twenty-five tons.

Sea-going vessels of
twenty-five fons and
upwards,

Sea-going vessels of
Ditto

Ditto
Sea-going vessels of
ten tons and up-
wards, but less than
twenty-five tons,
Sea-going vessels of

upwards.

ten tons and gpwards.

twenty-five tons and |

Not exceeding four
annas per ton.
Not sexceeding * five
annas six pie per
ton.
Not exceeding six
annasper ton.
Not exceeding four
annas per ton.
Ditto -
Ditto -

Not exceeding five
ton.

B

annas six ple per |

Once in sixty &ays.

Ditto.

Ditto.
Ditto.

Ditto.
Ditto.

Ditto.

Parr II.—Tre Lower ProviNCES.

Name of port.

Vessels chargeable.

Rate of port-dues.

Due how often charge-
able in respect of
same vessel.

Chittzigoi]_g

Y

Port Canning res

Sea-going vessels of

Sea-going vessels - of

wards.

ten tons and upwards.

twenty tons and up--

Not exceeding four
and a half annas per
ton,

Not™ exceeding four

vided that in the
case of dhonis and’
country vessels. em-
ployed in the coast-
ing trade, the rate
shall be one-half the
rate chargeable in
respect of other ves:
sels.

annas per ton ;- pro-’

Once.in sixty days.

Whenever the vessel
enters the pert, ex-
cept- in the case of
dhonis and country
vessels employed in
the coasting frade,
which shall not be
chargeable with port-
dues at the same
port more than once
in ninety days.
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THE FIRST SCHEDULE,~—continued.
(See section 2 ).

Name of port.

Vessels chargeable.

Rate of port-dues.

Due how often’charge-
able in respect of
same vessel,

Port Canning—con-
tinued,

Calcutta

Cuttack Ports,=—

namely, Bala- |
sore, Chdrdman,
Laichhunpur,
Chanua, Subarn-
velkha, Dhémra

and Sartha.

| Tug-steamers

Tug-steamers and
river-steamers _ be-
longing to Port
Canning.

Sea.going vessels of
twenty tons and up-
wards.

and
river-steamers.

Sea-going vessels of
three -hundred

maunds and upwards.

Not exceeding four
annas per ton.

Not exceeding four
annas per ton; pro-
vided that in the
case of dkonis and
country vessels em-

ing trade, the rate
shall be one-half the
rate chargeable in re-

Not exceeding four
annas per ton,

Not exceeding  six
anna per hundred
maunds,

ployed in the coast- -

spect of other vessels.

Once between the lst
January and the 30th
June, and once be-
tween the lst July
and the 31st Decem-
ber in each year.

Whenever the vessel
enters the port, ex-
cept in the case of
dkonis and country
vessels employed in
the coasting trade,
which shall not be
chargeable with port-
dues at the same
port more than once
in sixty days.

Once between the lst
January and the 30th
June, and once be-
tween the lst July
and 31st December
in each year,

Whenever the vessel
onters the port,

Parr I11—Tiar Mapras PrESIDENCY.

" Name of port.

! 3\

Vessels chargeable.

Rates of port-dues,

L

Due how often charge- -
able in vrespect of
same vessel.

ST > -
VAT p g

Eastern Group— -
1. Ganjam,

Sea-going - vessels of
fifteen tons and up-
wards,

Not exceeding three

annas per ton: pro-
vided that in the
case of vessels em-
ployed iu the coast-
ing trade, not being
steamers, the rates
shall be one-half the
rates chargeable in

respect of other

3 (@) No coasting
steamer ¥ having
paid, port-dues at
any port shall be
chargeable  with
port-dues again at
the same or at any
other port of the
same group within
thirty days.
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"THE FIRST SCHEDULE,—continued.

‘ (See section 2). .
Part IIL.—Tue MaDrAs PRESIDENCY,—continued.

Name of port.

Vessels chargeable.

Rate of port-dues.

Due how often charge.

able in respecl. of
game vessel.

Eastern Group-con-
tinued,
1. Ganjam—contd.

2. Gopalpur “

. Calingapatan ..

. Bimlipatam

- Vizagapatam ...

. Coconada
. Coringa*

W TS =W

. Masulipatam ..

~o—Mudras-

10. Cuddalore

- 11. Porto Novo .,

12, Tranquebar

13. Negapatam ...
14. Nagore*

16. Tuticorin

Western Group—
1. Mangalore ..

2. Cannanore -
3. Tellicherry

4. Calicut "
5. Beypore* .
6. Cochin

' ‘} Ditto

Sea-going vessels of
fifteen tons and up-
wards.

Ditto

Ditto
Ditto
Ditto ver

} Ditto
Ditto
Ditto - we |
Ditto
Ditto

~ Ditto

} Ditto
Dit’qo
Ditte ..
Ditto
Ditte

vessels:  provided
also that any
steamer engaged in
the coasting trade,
when it enters any
of the ports of the
Eastern and West-
ern Groups, shall
pay the highest rate
of port-dues leviable
at any port of such
group and an addi-
tion of half of such

highest rate.
Ditto -
Ditto
Ditto
Ditto
Ditto vee
Ditto o
Ditto e
Ditto ‘
- Ditte
Ditto v
Ditto
Ditto es
Ditto .
Ditlo e
Ditto
Ditto
Ditto

A I

(b.) No coasting
vessel other than
a coasting steamer
shall be charge-
able with port-
dues at the same
port more than
once in sixty days.

(c.) Nofvessel ‘other
than a coasting
vessel or a coast-
ing steamer shall
be chargeable with
port-dues at the
same port more
thanonce in ninety
days.

In the above rules
the  expression
“coasting vessel”
means any vessel
which at any port
discharges
exclusively from,
or takes in cargo
exclusively for,
any port on the
Continent of India
orin the Island of
Ceylon.

Nore.~—As regards the levy of port-dues, each of the following pairs of ports (namely)~—
Coconada and Coringa, Negapatam and Nagore, Calicut and Beypore—shall be treated ag if it were
only one port; every vessel in respect of which such dues have been eharged and taken at one of
any of the said pairs being exempted from the charge on entering the other of the same pair,
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THE FIRST SCHEDULE-—continued.

(See section 2).

Pant IV,.—Tur Bomsay PrESIDENCY.

[ AcT XIX

Namo of port.

Vessels chargoeable,

Rate of port-duss.

Due how often charge-

able in respect of
same vessel.

Bombay

Northern Group of
Ports—

1. Gogo

. Bavliani ..
Khun
. Tankiria

. Dehegim

. Dehej

. Broach

. Bhagwa

© o N ;> v W N

, Surat .

—
Q

. Matwid e |

Sea-going vessels of
ten tons and upwards
(exceptfishing boats).

Tug-steameys, Ferry-
steamers and River-
gteamers.

Sea-going vessels of
ten tons and upwards
(except fishing boats).

Ditto

" Ditto
Ditto

. Ditto
Ditto

Ditto
Ditto v
Ditto
Ditto .

Not exceeding four
annas per ton, and
not less than two
annas per ton for
each class of vessels,
as the Trustees in-
corporated under the
Bombay Port Trust
Act, 1873, may di-
rect.

Ditto

Not exceeding three
annas per ton: pro-
vided that a coasting.
steamer whenever 1t
enters any port shall
be - chargeable with
the highest rate of
-port-dues leviable at
any port of the
group to which such
port belongs and an
‘addition of one-half
of such highest rate.

Ditto i
Ditto
' Ditto
 Ditto

Ditto
‘D‘itto
Ditto
Ditto

Ditto e

Once in the samo

month.

Once between the lst

January and the 30th
June, and once be-
tween the Ist July
and 31st December
in each year.

‘Once in thirty days at

the same port. Pro-
vided that no coast-
ing vessel or coasting

_ steamer, having paid

port-dies at any port,
shall be chargeable
with port-dues again
at the same or any
other port of the
same gromp within .
thirty days.

Ditto.

-Ditto.

Ditto.

‘Ditto.
. Ditto.

Ditto.

Diftto.

Ditto.

Ditto.
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THE FIRST SCHEDULE;~continued.
‘ (See section 2),
Parr I'V.—Tur Bousay PrEsiDENCY,—continued.

Nome of port.

Vessels chargeable.

Northern Group of

Lorts.~—continued.

11. Bulsar

Umarsiri

12.

13. Kolak

14. Kilai

15. Maroli

16. Umbargém

17. Gholwad

18. D4hanu creek ..

19. Téarpur

20. Aliviré Navapur
21. Shtpati creek ...

22, Mahim (Kelva).,

23. Kelva
24, Déantivra

25. Arnéla

Rate of port-dues.

Due how often charge-
able in respect uf
same vessel.

Ditto e
Ditto
Ditto
Ditto
Ditto
Ditto

. Ditfo
Ditto
Ditto
Ditto
Ditto k
Ditto
Ditto

Ditto

Sea-going vessels of
ten tons and upwaxds
(except fishing boats).

Not exceeding three
annas per ton: pro-
vided that a coasting
steamer whenever it
enters any port shall
be chargeable with
the highest rate of
port-dues leviable at
any port of the
group to which such
port belongs and an
addition of one-half
of such highest rate.

Ditto
Ditto
Ditto
‘Ditto
Ditto
‘Ditto
Ditto
Ditto R
Ditto
Ditto _
‘ Ditto
Ditto o
Ditto

k Ditto

Once in thirty days at
the same port. Pro-~
vided that no coast-
ing vessel or coasting
steamer, having paid
port-dues at any
port, shall be charge-
able with port-dues
again at the same or
any other port of the
same group within
thirty days,

Ditto.
 Ditto.
Ditto.
Ditto.
‘Ditto.
Ditto.
“Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
Ditto.

Ditto,
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THE FIRST SCHEDULE—continued.
(See section 2).

Parr IV.—Tue Bomsay PrESiDENCY,—continued.

Name of porl.

Southern Group of
Ports—

1. Bandora

. Verdva
. Manoni e

Utan

[SAE N

Bassein - ™
Bhiwandi -
. Kallian

. Tanna

© ® W o

. Trombay

. Panwel

e
- O

. Karanja

—
o

. Rewas

—
o

. Nagothna
. Thal
. Alibig

_ e
[« B ) S

. Revdanda

=
-~y

. Tallchéri
. Bankot

—
ool

Vessels chargeable.

Rate of port-diss. |

Sea-going vessels of
ten tons and upwards
(except fishing boats).

Ditto
Ditto
Ditto
‘Ditto o
Ditto
Ditto
Ditto v
Ditto
Ditto
Ditto
Ditte
Ditto
Ditto
Ditto
Ditto
‘. Difto - ‘ e
~ Ditto

Not exceeding three
annas per ton : pro-
vided that a coasting
steamer whenever it
enters any port shall
be chargeable with
the highest rate of
port-dues leviable at
any port. of the
group to which such
port belongs and an
addition of one-half
of such highest rate.

‘Ditto
Ditto
Ditto
Ditto
Ditto
Ditto
Ditto
Ditto .
Ditto
Ditto

Ditto

Ditto

Ditto
' Ditto

Ditto

Ditto’
Ditto -

Due how often charge-
“able - ifi vespeet of
same vessel.

Once in thirty days at
the sume port. Pro-
vided that no coast-
ing vessel or coasting
steamer, having paid
port-dues at any port,
shall be chargeable
with port-dues again
at the same or any
other port of the same
group within thirty
days.

Ditto.
Ditto.
Ditto.
Ditto.
- Ditto.
Ditto.
Ditto.
Ditto. -
Ditto.
Ditto.
Ditto.
Ditto.
Ditto..
Ditto.
Ditto.
Ditto.

Ditto.
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(See section 2).

THE FIRST SCHEDULE,—continued.

Parr IV.—TBE BoMBAY PRESIDENCY,—continued.

Name of port.

Vessels chargeable.

Rate of port-dues,

Due how often charge-
able in respect of
same vessel.

Southern Group of

19,

20.
21.
22,
23
24.
25.
26.
27.
28.
29.
80.
81
32.
33.

34,

Ports,—contd.
Kelsi

Harnai

"Anjanwel

Borya
Jaygarh
Ratnagiri
Purnageprh
‘Yeshwantgarh
Viziadurg
Devgarh
Achara
Mélwan

Nivti
Vengorla

Reri

Tirekhiol

e
o
ase
ses

i

Sea-going vessels of
ten tons and upwards
(except fishing boats)

Ditto

Ditto
_ Ditto

Ditto

Ditto

Ditto o

Ditto

Ditto

Ditto

Ditto

Ditto 7

Ditto

Ditto

Ditto

Ditto v

Not exceeding three
annas per ton: pro-
vided that a coasting
steamer whenever 1t
enters any port shall
be chargeable with
the highest rate of
port-dues leviahlo at
any port of the
group to which such
port belongs and an
addition of one-half
of such highest rate.

v

Ditto
Ditto v
Ditto
Ditto ‘oo
Ditto
Ditto = ...
Ditto
Ditto e
Ditto .
Ditto
Ditto e
Ditto ver
Ditto
Ditto
Ditto

Once in thirty days at
the same port. Pro-
vided that no coast-
ing vessel or coasting
steamer, having paid
port-duesat any port,
shall be chargeable
with port-dues again
at the same or any
other port
same group within
thirty days.

Ditto.
Ditto.
Ditto.
Ditto.
Ditto.
- Ditto.
Ditto.
Ditto. .
Ditto.
Ditto.
‘Ditto.
Ditto.
Ditto.
Ditto.

Ditto.
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THE FIRST SCHEDULE,—concluded.
(See section 2).

Part IV.—Tus BomBay PrESIDENCY,—concluded.

Name of port.

Vessels chargeable.

Rate of port-dues.

Due how often charge-‘
able in respect of
same vessel,

Southern Group of
Ports,—concluded.

35. Karwar including
Baitkhol.

Sea-going -vessels of
ten tons and upwards
(except fishing boats).

Not exceeding three
annas per ton: pro-
vided that a coasting
steamer whenever it
enters any port shall
be chargeable with
the highest rate of
port-dues leviable at
any port of the
group to which such
port belongs and an
addition of one-half
of such highest rate.

"Once in thirty days at
the same port. “Pro-
vided that no coast-
ing vessel or coasting”
steamer, having paid
port-dues at any port,
shall be chargeable
with port-dues again
_at the samé or any
other port of the same
group within thirty
days.

ten tons and upwards.

36. Chendya Ditto Ditto o Ditto.
37. Ankola ‘Ditto Ditto o Ditto.
38. Gangawli .. |  Ditto ..|  Ditto Ditto.
39. Tadsi ..| Ditto Ditto .| Ditto.
40. Hondwar  w |  Ditto Ditto | Ditto,
41. Shirli Ditto Ditto Ditto.
42. Coomta Ditto Ditto Ditto.
43, Murdhesﬁwar Ditto . Ditto Ditto.
44. Bhatkal .|  Ditto w | Ditto Ditto.
Karhchi Ditto .. | Four annas per ton | Once in three months.
Tug-steamersand river-| = Ditto .., | Once between the 1st
steamers, January and the 30th
: day of June, and once
between the 1st July
and the 31st Decem-
ber in each year.
Aden Sea-going vessels of | Three annas per ton Once a month,
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THE SECOND SCHEDULE.

(See section 3).

Number and year.

Subject.

Extent of repeal.

Act XTIII of 1839

Act XXII of 1855

Act XIIT of 1856
Act XXX of 1857

- Act XXX of 1857

Act XXXV of 1857

Act IT of 1858
- Act VIII of 1858 ...

Act XV of 1858

Act XVITIof 1858

Act XIX of 1860
Act XXV of 1860
Act XIII of 1867

2

Act VII of 1873
Bengal ActI of 1862 ..
Bengal Act I of 1863 ..

Bengal Act 111 of 1865 ...

Port duties.

Ports and Port-dues.
Police in Presidency Towns.

Port-dues and Fees (Caleutta).

*| Port-dues and Fees (Bombay).

Port-dues and Fees (Maulmain,
Rangoon, &c.)

Port-dues and Fees in ‘certain
Ports in the Province of
Cuttack.

Port-dues and Fees (Kardchi).

Port-3ues

and Fees (Poxt of
Aden).

Port-dues and Fees
"Madras Ports).

Amending Act XXII of 1856.

(certain

Bassein.

... | Amending Act XXV of 1860,

Burmsa Port-dues.

Hoisting Signals.

Port-dues and Fees in the Port
of Canning on the River
Mautlah.

Fire in Ports.

So much as has not been

repealed.
Ditto,
Section 117,
The whole.
Ditto.
- Ditto,

Ditto.

Ditto.
Ditto.

Ditto.

-
Ditto.
Ditto.

In the title, the words “jfor tie
levy of enkanced Pori-dues in
the Ports of Maulmain and
Bassein, and”

The preamble down to and in-
cluding the words “mentioned;
And” :

Section one down to and includ-
ing the word ¢ Bassein.”

The whole.
Ditto.
Ditto.

Sections 3 and 4.

Section 8, clauses 1 and 2,

Section 10,
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THE SECOND SCHEDULYE—concluded.

(See section 8).

Number and year.

Subjeat.

Extent of repeal.

Bengal Act IV of 1866 ...
Bengal Act ITI of 1867 ...
Bengal Act I of 1872 ...

‘Madras Act T of 1864 ...

Madras Act VII of 1867
Madras Act VIII of 1867
Bombay Act IV of 1863

Bombay Act XT of 1866
Bombay Act I of 1873 ...

Amending Act X1IT of 1856.
Ships in Ports.

Amending Bengal Act V of
1870 and Act XXII of 1855.

Extension of parts of Act XXII
of 1855.

Port-dues.
Madras Police.

Amending Act XV of 1858
(Port-dues, Aden).

Port-dues.

“Bombay Port Trust Act, 1873,

Section 103.
Sections 7, 11, 12 and 13.

Section 5.

The whole,

Ditto.
Section 80.
The whole.

‘Ditto.
Section 75.
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